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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

3

No. O.A. 1150 of 2019 : Date of order: 4.9.2019 T
M.A. 648 of 2019 -

Present FHon’ble Ms. Bidisha Banerjee, Judicial Member If
Hon’ble Dr. Nandita Chatterjee, Administrative Member [

1. Chittaranjan Mahato,
Son of Late Shyamapada Mahato,
Aged about 57 years,
Working as Ad-hoc Junior. Englneer (Mechanical),
Under, Chief M%:hlnl%q.l Engmeer (Steel Foundry),
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,,%Son omeate Sudh1r Praﬁadia-Smghwm"f
P . Aged about 5Ty&&Fs." ,ﬁwﬂf«‘“ -
a Workmg”?asmAd ,hocv.Jum’é"’?a’ Engineer (Mechanjcal) v
! : | Under Chief Mechanical Engineer (Steel Four\f‘dry], ’
' ' Chittaranjan,
i ' Residing at Kangoi,
' P.O. & P.S. Mihijam,
District — Jamtara, Jharkhand,
Pin - 815354.
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Through the General Manager,
Chittaranjan Locomotive Works,
Chittaranjan District Paschim Bardhaman,
Pin ~713335.

2. The Secretary,
Railway Board,
Railway Bhawan,
New Delhi - 110 001.

3. The General Manager,
Chittaranjan Locomotive Works,
Chittaranjan,

District - PaschlmBmdhaman, .

Pin “*{“'1 3335& a fj :
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For the Respondents
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The apphcantﬁhas aéproachedv mlaﬁ1bunal u,und ﬁectxon 19 of f
<} :

*34.

the Administrativé ‘Tnbunals«Act 1985 pnaylri"é?zﬂfrfhéﬁfgllowmg relief:-
.? @%m i
“(a) An order dxrectlng the*respondentqa{fthontles to treat the appllcants as
Regular Junior Engineers (Mechanical) w.e.f. 5.9.2017 as was done in case of '
other Ad-hoc Junior Engineers of Electrical Wing by Order dated 12.6.2018 who !
3 were similarly placed with the applicants in the facts and circumstances of the :
N case.

(b) An order directing the respondent authorities to grant all consequential
benefits to the applicants.

(c) An order directing the respondents to produce/cause production of all
relevant records.

(d) Any other order or further order/orders as to this Hon’ble Tribunal may

seem fit and proper.” .
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Heard both 1d. Counsel, examined documents on record. The
matter is taken up at the admission stage.

3. An MA. bearing No. 648 of 2019 has been filed by the applicants
praying for liberty for joint prosecution. On being satisfied that the
applicants.share a common interest and are pursuing a common cause
of action, we. allow this prayer in terms of Rule 4(5)(a) of Central
Adm.inistrative Tribunal (Procedure} Rules, 1987.

The M.A. is d1sposed of accordmgly .
e .

4.  The apphcants subm%sswn%s naa” made;,:a}lro"ugh thek}l; Ld. Counsel, is
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that the responde?its%are not regularxzmg the seréttes.of the applicants
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respondent authontfes to d1épo§e of thes %p:‘gn;liing representaﬁon in a time

S

bound manner. %“%
S.  Ld. Counsel for the respondents does"r'lot object to disposal of such
representation in accordance with law.

6. ~Accordingly, without entering into the merits of the matter, and,
with the consent of the parties, we hereby direct the respondent No. 4,
who is the Principal Chief Personnel Officer, Chittaranjan Locomotive
Works, Chittaranja_n, to examine the contents of the representation dated

22.8.2018 (Annexure A-14 to the O.A)), if received at his end, and to
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decide in accordance with law, within a period of 12 weeks from the date

" of receipt of a copy of this order. The decision arrived at should be

conveyed in the form of reasoned and speaking order forthwith thereafter
to the applicants; and, in case the decision of the authorities supports
the cause of the applicants, consequent benefits are to be released within
a further period of 16 weeks thereafter.

7.  With these directions, the O.A. is disposed of. No costs.
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